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Petition(s) for Special Leave to Appeal (CGivil) No(s).32046/2011

(From the judgenent and order dated 18/08/ 2011 in CMAP No. 8658/ 2006
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

KAMAL KUMAR SRI VASTAVA Petitioner(s)
VERSUS
DHANPATTI & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT. and with prayer for
interimrelief and office report)

Date: 05/12/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTICE R M LODHA
HON BLE MR JUSTICE H. L. GOKHALE
For Petitioner(s) Ajay Kumar M sra, Sr. Adv.
Anur adha Dubey M shra, Adv.
Tul i ka Mukharj ee, Adv.
Bhar at Dubey, Adv. for
Anur adha & Associ at es

Rakesh Dwi vedi, Sr. Adv.
Madan Sharnma, Adv.
Vijay Kumar Pandita, Adv.
Asha Upadhyay, Adv.
R D. Upadhyay, Adv.

For Respondent (s)

SFESVUE K55S

UPON hearing counsel the Court made the follow ng
ORDER

Qur attention has been invited to the order dated
Sept enber 21, 2005 passed in Cvil Appeal No. 5933 of 2005
and Civil Appeal No. 5950 of 2005.
Having regard to the above order, we are satisfied
that in the present matter also | eave needs to be granted as
Petition(s) for Special Leave to Appeal (G vi2I) No(s). 32046/ 2011

t he deci sion of this Court in Uni que Butyl e

I ndustries (P) Ltd. Vs. Fi nanci al Cor poration

others, [2003 (2) SCC 455], has been referred to the |arger
Bench.
Leave granted.

As regards interim relief, list t he matter

Tube

and

after



t hree weeks.
In the nmeanwhile, status quo with regard to subject

property shall be nmaintained.

(Raj esh Dham) (Renu Di wan)
Court Master Court Master



